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IN THE HON’BLE NATTONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI
O. A. NO. 267 OF 2023

IN THE MATTER OF:

ASHOK KUMAR GUPTA 8& ORS. ....cccoitrininniiicisiacennsssssssseccssosssses APPLICANTS
VERSUS
MINISTRY OF HOUSING AND URBAN AFFAIRS & ANR.. ......... RESPONDENTS
INDEX
S. PARTICULARS PAGE NO.
NO.
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compliance of the order dated 06.04.2023 [ —Z
passed by this Hon’ble Tribunal.
2 Annexure-R-I 7 = ¢7,
Copy of the minutes of joint committee
3 Annexure-R-II
As directed by the joint committee temporary —~ j
demarcation was done by MCD. Copy of the 7
photographs. i
4 Annexure-R-III 7
Copy of letter dated 15.06.2023

Through

. L,

PUJA KALRA
STANDING COUNSEL MCD
CHAMBER-430, BLOCK-I,

DELHI HIGH COURT, NEW DELHI.

MOB.:-9312839323

E MAIL- pujakalra09gamil.com

Place:- New Delhi
Dated /(g .08.2023




BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Originai Application No. 267 of 2023

IN THE MATTER OF: -
ASHOK KUMAR GUPTA & ORS. ....cccuvvvurrmnnrnecarconsnsnconens APPLICANTS
VERSUS

MINISTRY OF HOUSIN(: AND URBAN AFFAIRS & ANR.. RESPONDENTS

Sub:-STATUS REPORT ON BEHALF OF MUNICIPAL CORPORATION OF DELHI
IN COMPLIANCE OF THE ORDER DATED 06.04.2023 PASSED BY THIS
HON’BLE NATIONAL GREEN TRIBUNAL.

I, Bhaskar Seal S/o Sh. P. C. Seal, aged about 45 years, posted as
Assistant Commissioner, Remunerative Project Cell, 25% Floor, Civic Center,
New delhi-110002 on the basis of official records maintained by the
Respondent/Municipal Corporation of Delhi do hereby solemnly affirm and

declare as under:-

1. That | am presently posted as Assistant Commissioner, Remunerative
Project Cell/ MCD and am well conversant with the facts and
circumstances of the present case on the basis of records made available
é;nd as maintained by the Respondent/ MCD and that the deponent is
vfully authorized and competent to sign, swear and depose this affidavit

‘on behalf of Respordent/MCD.

2. That, It is submitted that an order dated 06.04.2023 was issued by the

Hon’ble National Green Tribunal Principal Bench, New Delhi, wherein the

Hon’ble Mr. Justice Arun Kumar Tyagi, Judicial Member Hon’ble Dr. .

Afroz Ahmad, Expert member constituted a Joint committee to verify the
- factual position and suggest appropriate remedial action and the Joint

,,,,—— T
%G‘Ag:kfsxnmittee comprised of representatives of MCD, Delhi Development
'}‘ﬁhority (DDA) and Delhi Pollution Control Committee (DPCC) and

\ct the same to
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undertake visit to the site, look into the grievances of the applicant,
associate the applicant and representative of the concerned project
proponent, verify the factual position and suggest appropriate remedial
action. The DPCC will be the nodal agency for coordination and

compliance.

3. In compliance of Hon’ble NGT order dated 06.04.2023 in O. A. No.

% 267/2023 in the matter of Ashok Kumar Gupta & Ors Vs Ministry of
Housing and Urban Affairs & Anr. a joint Committee comprising of
officials of DPCC, MCD and DDA visited the site as mentioned in the said
order on 27.04.2023 and following observations were made:- (Copy of the

minutes of joint committee is annexed as Annexure R-I (Colly).

4. As decided by the Joint committee, MCD demarcated the parking area on
temporary basis and the some photographs were sent to DPCC officials.

Copy of the photographs is annexed as Annexure R-II (Colly).

3. As directed by the DPCC vide letter No. F. No. DPCC/CMC-I/NGT/OA
No. 267/2023/357 dated 08.06.2023, RP Cell, MCD again sent
photographs of temporary barrication vide letter No.
AC/RPC/MCD/2023/D-732 dated 15.06.2023. Copy of letter dated
15.06.2023 & phoiographs is annexed as Annexure R-III (Colly).
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Subjcc.t: Regarding compliance v, observations made during Inspection by Joint
Committee dated 27,04,2023, T

Sir,

In compliance of Hon'ble NGT order dated 06.04.2023in OA n.267/2023

Kumar Gupta & Ors vs Ministry of Housing and Urban Affaits &An
comprising of officials of DPCC, Municipal Corporation of Delki (MCD) and
Authority (DDA) visited the site at parking DDA Building at Plot No
Centre, as mentioned in the said order on 27,04,2023 and following observa ons were

. As observed by the Joint Committee during inspection, fencing b;,hmddesgf;d pirid
space was found partially broken, however no er'xcroachmex'}t \;:s; :u‘:‘ served lydc ormed) e |
DDA officials in the Joint Committee, the parking area will poranly démarcated ¢ |

thereafier broken fencing will be repaired by DDA.

rare het i rking contractor may not cause any kng o
, youare heteby directed to ensure that parking B it
:r{xcc’:z:;:g:tear{d submit the Action Taken Report along with photographs within 10 days

of issuing letter to DPCC.

Yours sincerely,

e N i
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"‘ compliance of Hon'ble NGT order dated 06.04.2023In OA no. 26712023 in the matter .
of "Ashok Kumar Gupta &Ors Vs Ministry of Housing and Urban Affairs & Anr’, a Joint 1
Committee comprising of officials of DPCC, Municlpal Corporation of Dethl (MCD) and Delhi
Development Authority (DDA) vislted the site as mentioned In the sald order on 27.04. 202.3
and following observations were made:

* Al the members! representatives of Jolnt Committeo constituted by Hon'ble NGT | oh,
above order reached al site al scheduled date & time on 27.04.2023. Applicant
Ashok Kumar Gupta (RWA President) Is also present during the inspection. Altendance

sheet Is enclosed herewith.

As per information provided by DDA, plot No. 4, DDA Bullding falls under Laxmi Nagar
ent P!an of

nits

District Centre which has commercial land use as per Zonal Developm
Master Plan of Delhi-2021 (copy enclosed). o
The possession of parking site (Cluster laxmi Nagar) showing Plot:No. 4 _DDAEUiIdinAQ.‘
Nirman Vihar showing basement Plot No.4, Nirman Vihar(Laxmi Nagar .
& 9, Pragati Mall near Nirman Vihar metro station vide letter no AC/RP IMCﬁDIZOZﬁID'
1738 dated 11.01.2023 has been aliotted by MCD to M/s. Monty, C-3/31, Block-C
Nand Nagn. Dethi-110093, Parking Contractor for operation of temipe ‘
parking to operate the same w.e.f 12.01. 2023 for a period of 3 years & x!e
years subjected to satisfactory performance of firm (copy of letter endo ed).
As observed by the Joint Committee during inspection, fencing behind designated”
parking space was fcynd partially broken, however no- encroachﬁgl'en%was observed. )
The parking area wi e temporarily demarcated & ‘thereafter broken fencing _w““' be |
, repaire i by DDA (photographs taken during unspecﬁon enclosed) nd MCD to ‘Mnsure
 that parkmg contractor ‘may not cause any kind of encroachment 1 o
- As informed by appllcant Sh. Ashok Kumar Gupta, the area In questton Is green.area
which currently in possession of DDA, however as informed by{BDA ncraisl the said
land Is part of mtegrated scheme of Laxm! Nagar Distnct Centre. Iand use of which is

s ey,
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« The committee has observed that at present there is dry garbage, some broken
furniture, fell leaves from surrounding trees etc in the space & in meeting the Joint
Committee has asked DDA officials to clear the space within 10 days from joint
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inspection (i.e 27.04. 2023) and photographs of the same will be provaded to the Joint g
Committee. , g
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MUNICIPAL CORPOTATION OF DELHI

OFFICE OF THE ASSISTANT COMMISSIONER //’”w
REMUNRATIVE PROJECT CELL DEPARTMENT &w
(257H Floot), Civic Centre, New Delhi-110002 - Azadiy,
Am“tMahotsa\

No.AC/RPC/MCD/2023/D- " | 3 &~ | | Dated 15706.2023
“To, ; g

4

Sh. P.S. Pankaj, Incharge, , CMC-I,

Delhi Pollution Control, Committee, .

Department of Environment (Govt. of NCT of Delhi)
5th Floor, ISBT building, Kashmere Gate, Delhi-6.

9\\7 .
Sub:- Regarding compliance w.r.t observations made during inspection by Joint "

Committee dated 27.04.2023. ~

1. With reference to your letter No. F. No. DPCC/CMC-I/NGT/OA No. 267/2023/95
dated 27.04.2023, it is informed that the compliance report has already been sent
to officers of DPCC. (members/chairman of Joint Committee) alon'g wit'h'.
photographs through whatsApp on 29. 04 2023. '

2 In comphance of order dated 27.04. 2023 1ssued by DPCC, the RP Cell, MCD has: 3
demarcated of parking area. Photographs are enclosed herew1th

’\ ~ o .
Admm:stratzve Ofﬁcer .
RP Cell/ MCD

,Admin'ifs:-t-rative Officer

- ' " RP CelivcD
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